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they h ave in the States to the local 
bodies; 

(b) whether the local bodies and 
the State Governments have been 
asked to fi nd more resources to 
implement t he 20-p oi?t programme 
particularly for samtatmn, clearance 
of slums, etc.; 

(c) whether State Governments 
have requested the Central Govern-
ment to clear the arrears so that 
some funds are c reated to carr y out 
schemes of sanitation , slum cleara~ce , 
providing sanitary latrines , carrymg 
human wa ·te in carts etc.; and 

(d) if so , the state-wise break 
up of arreas of such. d ues t~at the 
Central Govern ent is required to 
p ay to each State Govern m_ent and 
by what time thi wi ll be paid ? 

T H E MINIS J ER O F PARLJA-
M l.:.N 1 ARY AFFA IRS AND 
WO R KS AND HOU ING (SHRl 
B Hl SHMA NARAIN SCNGH) : 
(a) 1 he Central Government pro-
perties are exem pted from payment 
of local taxe by virtue of the provi-
sions of Artie! 285 (1) f the Cons-
titution . 1 he cntral Government , 
have, h wcver, dl.!cided to pay . in 
respect of the c prop~rties ser~ice 
charges for th mumc1pal services 
a ctually availed of. 

(b) T he Central Council for 
· local G overnment and U rban 
Development in its 19th Meeting 
held on the 4th & 5th February, 
1982 have resolved that adequate 
out lays may be made ~ n t he b~dg~ts 
of the States a nd U mon 1 erntones 
duri ng the remaining y~ars of the 
Sixth Plan for imp lementrng the new 
20-Point Programme in the sectors 
of ho sing, urban development and 
water upply. 

(c) he Joint meeting of the 
Centr;l.l Council of Local Govern-

t Urb n D v1lopme t nd 

the Executive Committee of Mayors 
in another resolution in the above 
meeting have requested the Central 
Government Ministries/Organisations 
to settled all outstanding dues of 
service charges payable to local 
bodies. 

(d) 1 he payment of service 
charges to the local authorities is 
made by the property owning 
Departments/Ministries. The arrears 
of dues are in respect of local bodies 
and not State Governments, and 
hence the question of any payment 
to State Governments does not 
arise. 

Production and requirement of 
edible oils 

1195. SHRI K. M ALLANNA : 
Will the Mini ster of ClVIL 
SUPPLIES be pleased to state: 

(a) whether Government has 
asse seJ t he estimated requirement 
of edible oils and ics prod uction in 
the cu rrent year; 

(b) if so, what is t he estimated 
p ro l uction short of the require~ 
ments; and 

(c) whether G overnment have 
taken or propose to take to make 
good the shortfall in production and 
supply of edible oils? 

THE D EPUTY MJNISTER IN 
THE MINIS TRIES OF AGRICUL-
T URE AND CIVIL SUPPLlES 
(SHRI MOHAMMED USMAN 
ARIF) : (a) to (c). During the last 
few years the gap between demand 
and indigenous production of edible 
oils has been ranging between 10 to. 
12 lakh tonnes. The policy o{ 
importing edible oils towards cover-' 
ing gap is proposed to be conti--
nued during the oil year Novembc:,r 
1981 io O~tober, 1982 also. 




